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""" 74 (6) ¥drgcady wha wkaw Remmd g7 sRred] Gl @ sy P
AR A won | IET WK % uRew da1 @ forg fRAfw 13 afid, 2006 B I
s & T 2R amuRa ! deft e Renfid ved & 9 B fg € |

@Ag/rady gR1 AR & T aren aRdrorret & SRe Wt uid 9f @ ey &
Wi T o RS o 39 ae ¥ dge 8 o 2 7 O afawel an e @
wd Rufy a1 ¢ & (Orwr @ 31 5.1 7 e ) wReeedl dreh & s v FeiRa g
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A Frafafea wwet § wiived ht wrl A ge B s o wee

(i) 1200 B TEAE TR B U wem & wimEE FE|

(i) ST WHR N AW W AWl AR R ol Rffwey d@dywady
- aretfere RN F Fued & fag iy oM« snfé o @ st f6 g
FHRS THI- A f5Y W fe 2 |

(i) Gy g SRR TR GRS B A 6.1.2011 F 1 9K 2 7
& forg g e T R me @ |

g 7.1(7) siaeatoud aew © g hhde W At @ i & s
TR B IWIW, TSI gV dieed, g9, 3R ofR waw @t 7 o R W faftaa
fER R g a1 AW A SiaRIfcus qReu @ fay whE gRe w1 fharaga
FA1 A1y |
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MINISTRY OF POWER
RESOLUTION
New Delhi, the 8th July, 2011

F.No.23/2/2005-R&R(Vol.V) —In this Ministry’s Resolution F.No.
23/22005-R&R(Vol.IIT) dated 6™ January, 2006 published in the Gazette of
1India {Extraordinary), Part I, Section 1, notifying the Tariff Policy under the
provisions of Section 3 of the Electricity Act, 2003, which was subsequently
amended vide Resolution dated 31* March, 2008 and Resolution dated 22™
Januzry, 2011 the following amendment are hereby made:
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The followmg prov1szons will replace the proviso para of para 5.1:

Provided that a developer, of a hydroelectric project, would have the option of
getting the tariff determined by the appropriate Commission on the basis of

performance based cost of service regulations if the following conditions are
fulfilled:

The following provisions will replace the sub para (c) of para 5.1:

c)  Concurrence of CEA (if required under Section 8 of the Act), financial
closure, award of work and long term Power Purchase Agreement (PPA) (of
more than 35 Years) of the capacity specified in (d) below with distribution
licensees are completed by 31.12.2015.

The following provisions will replace sub para (6) and (7) of para 7.1:

7.1(6) Investment by transmission developer including CTU/STUs
would be invited through competitive bids. The Central Government has
already issued tariff based competitive bidding guidelines for transmission
service vide Gazette Notification dated 13™ April, 2006.

The tariff of the projects to be developed by CTU/STU after the period of five
years or when the Regulatory Commission is satisfied that the situation is

right to introduce such competition (as referred to in clause 5.1) would also be
determined on the basis of competitive bidding.

However, in the following cases the exemptions from competitive bidding
route may be adopted:

(i) First two experimental works for 1200 KV HVDC line.

(ii))Works required to be done to cater to an urgent situation or which are
required in a compressed time schedule by CTU/STUs as decided by the
Central Government on a case to case basis.

(iii) The intra-state transmission projects by STUs will be exempted from
competitive bidding route for further 2 years beyond 6.1.2011.

7.1(7) After coming into effect of the CERC Regulation on
framework for the inter-State transmission, a similar approach should be
implemented by SERCs in next two years for the intra-State transmission,
duly considering factors like voltage, distance, direction and quantum of flow.

2. These provisions shall come into force with effect from 6.1.11.
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